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SHRI ABID ALI (Maharashtra) :
What are we discussing?

THE VICE-CFAIRMAN (SHRI M.
P. BHARGAVA) He has taken my per-

mission tomentior about something else,
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THE WAKF (AMENDMENT)
BILL, 196g—contd.

SHRI ABID Al [ (Maharashtra) : The
amendment propo ed to the Wakfs Act
should of course be unanimously supported.
These are necessar # and practical for the
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better administration of the Act. However
I would like to give a few suggestions with
regard to the functioning of the Wakfs.
My feeling is, and the hon. Minister will
agree, that the properties which are un-
der the control of the various wakfs are not
properly managed and the big income
from these properties is mostly misused.
Vested interests are already there and they
have the upper hand. Therefore my
request to the Minister is to kindly tighten
the loopholes and if he has no powers,
let him take more powers and he should
ensure that this huge amount is utilised
for the good of the community. In some
cases it may be necessary to approach the
High Courts for some amendments of the
wakfs, which is done in several cases.
I would suggest that the provisions of the
Bombay Act should be incorporated in the
Central Act and it should be universally
applicable to all the communities in the
country. With the Bombay Act everybody
is satisfied. All the communities are sa-
tisfied with the admiunistration of that Act
ana the people concerned are happy be-
cause the provisions are such that the mis-
use is minimised, not that in Bombay there
is no misuse but it is minimised. Of course
still more efforts are to be made anda I
would request the Minister to oblige me
by sending a letter telling me what has
been done with regard to the various sug-
ges.ions some of us gave when an amend-
ment to the Act was being discussed in this
House and to what extent action had been
taken on the suggestions made particularly
regarding the amount we are sending to
Iraq. This arrangement was introduced
long ago when religious education in India
was not so advanced but now the situation
is different. There are a large number of
religious institutions which are impaiting
a high standard of education and why
should we pay our contributions or give
scholarships to the students who are
Indians and who are in Iraq for elementary
education? If some people want to go for
higher education, select them on merits
and help them to get higher education if it
is available there, more than in India,
but now all and sundry, a large number ot
them, in Iraq, are getting help from the
Government of India under the wakfs
created by Kings of Oudh and that is
improperly used about which there is much
discontent in Iraq itself, both so far as
the Government is concerned and
Indians are concerned. A large number of
people are living there with their families
and you are paying to them for purposes
of education and they have been there
for a number of years. Why are they there?
For how many years they are there? There



